» Roshan Lal 5/o 3hri Bhola Nath |

aged about 32 Years, R/o Vill- 13

Bamhrauli, Post: Sahjadpur,

- Pe3.- Kokhraj, Tehsil-3irathu
Jist: Allahabad.
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( C/A Shri Satish Jwiwsdi)
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“1 (1) Unien of India, through the
Gensral Manager

| Northern RailJsay, Baroda Housas

L Nco UELHI

| (2) Tha Jivisional Rail Manager
Northern Reiluay, allahabaag

(3) The Chisef 3ignal Inspsctor
Northarn Railwey, 4Allshabad

(4) The Signal Inspector (Jest)
' Noerthern Railuay, allshabad

| (5) Ths Signal Inspactor(J) II
| Northern Railuay, #llahabad

(6) Ths 3ignal Inspector (U) 1
ﬁ ' Northern Railway, Allahabad

\ ' s Respondants,

ek

(C/R Shri A K Shukla )
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! - (By Hon'ble Mr S UJUes Gupta, A.M.)
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The epplicent in this U.A. filed unaer sef
13 of the naministretive Tribunels ~ct,1985, c

.

Gl



“ll censequential benefits.

2. Respendents hauvs appsarsd ang esntestead tha case

by filing C.A. in uwhich it has bean specifically stated that the
applicant had uerked as Casual Khalasi frem 23.03.1968 te 0UB.04.
1588 althesugh applicant has dgeanisd this gententien irn the R.a,
«nd has reiteratecd his cententien in 0O.A. regeraing the perisa

of Service. Hewsvar, the applicant has net enclessd any d;cuntntv;
in suppert ef his gentantien. 1In faect, in the 0.A, he has
ingdicated that he had annsxed phetecepy ef casual labsur ecard

but ths sntry in this regard was subsequently scerea sut.
2imilarly, in the RA alse there is a mentisn ef an annexure

which is purpsrted te bs a phetscepy sf casual labeur card.
Heuever, ne sueh annexure is enclessd te the RA., It is enly ir

the SRA that he has enclesed a2 phetecepy sf a decument whieh ia
purpertea te bes Casual Labeur Ceard in which ther& iz ne indicatien
thaet hs had verksd bestuesn 10.06.1974 and 14.,07.1974 (96 days)

&nd thareaftser frem 23.01.1979 till 25.09.1979 fer the tastal

periea ef 206 days, There is alse ansther entry regerding his

werking frsm 09.01.1985 te 29.05.1985 fer a« peried of 100 a@ays.

3. J8 have neted that the applicant ais net file any
Casual Lebsur Cara with the eriginal applicatien. Subsesqgusntly, ’
when hs filed rejeinuer he has net annexza phetecepy ef Lasual
Lebeur Cera, altheugh ha has statead that he hag ss annexsd., In
visu sf this, annexing ef Cssual Labsur Card te SAA raises asubt
as regards ganuineness sf the said dscument. A Cepy of the OSRA

was alss net served en the respendents ta give them eppertunity

te reput the cententien sf the applicant.






